APPENDIX No. 1

THE CENTRAL CIVIL SERVICES (CLASSI?"ICA

& APEAL) RULES, 1957
1. (@) Th i PART I —GENERAL
L. ese rules may be called the Central Civil i
Short . ; al Civil Services .
comm:ntcl:nigx(\]t ssxﬁcau‘on, Control and Appeal) Rules, 1957. Cla
(b) They shall come into force at once.
2. In these rules, unle_ss.the contexts otherwise requires —
(a) ‘Appointing Authority’ in relation to a Government
| . servant means—

(i) the aui.:horlty empowered to make appointments to the Service
of which the Government servant is for the time heing a
member or to the grade of the Service in which the Govern-

_ ment servant is for the time being included, or

(i1) the authority empowered to make appointments to the post

. which the Government servant for the time beings holds orr,

(tzit) the a'uthority which appointed the Government servant t’o suc
. Service, grade or post, as the case may be, or '
(iv) where the Government servant having been a permanent mem-
ber of any other Service or having substantively held any other
Permanent post, has been in continuous employment of the
Government, the authority which appointed him to that Service
or to any grade in that Service or to that post,

whichever authority is the highest authority. .

(aa) “Cadre authority’ in relation to a Service, has the same

meaning as in the Rules of that Service.

(b) ‘Commission’ means the Union Public Service Commission;

(¢) “Department of the Government of India’> includes—

(i) the Cabinet Secretariat;
(i7) the Partition Secretariat;
(ii1) the President’s Secretariat;
(vi) the Prime Minister’s Secretariat; and
(v) the Planning Commission.

(d) ‘Disciplinary Authority’, in relation to the imposition of a
penalty on a Government servant, means the authority compe-
tent under these rules to impose on him that penalty;

(e) ‘Government servant’ means a person who is member of a
Service or who holds a civil post under the Union and includes
any such person on foreign service or whose services are tem-
porarily placed at the disposal of a State Government or a local
or other authority and also any person in the service o.f a State
Government or a local or other authority whose services are
temporarily placed at the disposal of the Central Goye.rnment

(ea) *Head of the department’, for the purposes of exercising the
Powers as appointing, disciplinary, appellate qr reviewing
authority, means the authority declared to be the head
of the department under the Fundamental Rules and

 Supplementary Rules — 5

(eb) ‘Head of the office’, for the. purposes of exercising fhe

__power as appointing; disciplinary appellate or reviewing
 authority, means the authority declared to be the head of
office under the General Financial Rules.

| vide Ministry of Home.Aﬁa.irs Notification No. S.R.O. 607, dated the
‘asamended from time to time.
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(f) “Schedule’ means the Cchedule to these rules;

(g) “Secretary’ means a Secretary to the Government of India
any Ministry or Department ;

() a Special Secretary ;

(i7) an additional Secretary or Joint Secretary placed in i

?endent charge of a Ministry or Department ;

(117) in relation to the Cabinet Secretariat, Secratary to

. Cabinet ;

(iv) in relation to the Partition Secretariat, Secretary, Partit.
Secretariat ;

(v) in relation to the President’s Secretariat, Secretary to t.
President or, as the case may be, Military Secretary to the
President ; '

(vi) in relation to the Prime Minister’s Secretariat, Principal
_ Private Secretary to Prime Minister ; and
(vii) in relation to the Planning Commission, Secretary or
Additional Secretary to the Planning Commission.
(h) <Service’ means a civil service of the Union.

3. (1) These rules apply to all Government servants, except—

Application (a) railway servants as defined in rule 101A of Volume I
of the Indian Railway Establishment Code;

(b)) person to whom the *Civilians in Defence Service (Classifi-
cation, Control and Appeal) Rules, 1952 apply ;

(c) persons in casual employment;

(d) persons subject to discharge from service on less than one
month’s notice;

(e) persons for whose appointment and other matters covered by
these rules special provision is made by or under any law for
the time being in force, in regarded to the matters covered by
such law; and

(f) members of the All-India Services.

(2) Notwithstanding anything contained in sub-rule (1), the Indian
Railway Establishment Code and the *Civilians in Defence Services
(Classification, Control and Appeal) Rules, 1952, these rules shall apply
to every Government servant temporarily transferred to a service or
post coming within exception (a), (b) or (¢) in sub-rule (1) to whom, but
for such transfer, these rules would apply.

(3) Notwithstanding anything contained in sub-rule (1), the Presi-
dent may by order exclude from the operation of all or any of these
rules any Government servant or class of Government servants.

(4) If any doubt arises—

(@) whether these rules or any of them apply to any person, or
(b)) whether any person to whom these rules apply belongs to a
particular Service,
the matter shall be referred to the President, whose decision thereon
shall be final,

Government of India’s Orders (1). In exercise of the powers confer-
red by sub-rule (3) of rule 3 of the Central Civil Services (Classifications, Contral
and Appeal) Rules, 1957, the President hereby directs that the following classes
of Government servants shall be wholly excluded from the operation of the

said rules, namely : — .
MINISTRY OF EXTERNAL AFFAIRS
Locally recruited staff in Missions abroad.
MINISTRY OF COMMUNICATION
(Post & Telegraph Department)
(#) Extra-departmental Agents.

—
——

*See appendix 38B to this]Compilation. —
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ParT II— CLASSIFICATION -
6. (1) The civil services of the Union shall be classi-
ClﬂRS.ithltion of fied as fOllOWh' .
Services. ()) Central Civil Services, Class I ;
(if) Central Civil Services, Class II ;
(111)) Central Civil Services, Class III ;
(fv) Central Civil Services, Class 1V,
(2) Ifa service consists of more than one grade, different grades
may be included in different classes.
7. The Central Civil Services Classes, I, II, IIl and 1V, shall con-
Constitution of  sist of the Services and grades of Services specified

Central Civil .
Services in the Schedule,

8. (1) Civil posts under the Union other tham those ordinarily
Classification of ~ held by persons to whom these rules do not apply shall
poats, by a general or special order of the Presi dent be

classified as follows : —

(i) Central Civil Posts, Class I ;

(17) Central Civil Posts, Class I ;

(1) Central Civil Posts, Class III
(iv) Central Civil Posts, Class 1V,

(2) Any order made by the competent authority and in force
immediately before the commencement of these rules relating to clas-
sification of civil posts under the Union shall continue in force until
altered, rescinded or amended by an order of the President under
sub-rule (1).

““Government of India’s Order. The President hereby directs that,
with effect frqun the date of issue of this order, all civil posts under the
Union, other than posts created as specific additions to existing cadres which
have already been classified shall, in the absence of any general or special
order to the contrary, be classified as follows :—

S. No. Description of posts Classification of
posts

1. A Central Civil post carrying a pay or a scale of pay with a

maximum of not less than Rs. 950. Class I

2. A Central Civil post carrying a pay or a scale of pay with

a maximum of not less than Rs. 575 but less than Rs.
950. Class 11

3. A Central Civil post carrying a pay or a scale of pay with
a maximum of not less than Rs. 110 but less than Rs.

675. Class I1I
4. A Central Civil post carrying a pay or a scale of pay the
maximum of which is less than Rs. 110. Class IV

Note 1. For the purposes of this order :— .

(#) ‘pay, has the meaning assigned to it in F. R. 9(21) (a) (3). .

(1#) the pay or scale of pay of a post means the pay or scale of pay prescribed

under the Central Civil Services (Revision of Pay) Rules, 1960

Note 2. Any post created or deemed to have been created in the revised scale of
pay on or after the 1st July, 1959, but before the date of issue of this order otherwise
than as a specific addition to an existing cadre which has already been classified and
having a classification higher than the one envisaged by this order, shall be reclassified
under this order but without prejudice to the status of the existing incumbent of such

post.
(GIMH, Affairs Notification No. F. 20/16/60—Ests(A), dated the 13th March 1962].

9. Central Civil Posts of any class not included in any other
General Central Central Civil Service shall be deemed to be inclu-
Service. ded in the General Central Service of the correspondin
class and a Government servant appointed to any such post shall be
deemed to be a member of that Service unless he is already a member
of any other Central Civil Service of the same class,
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PART KII—ApPoINTING AUTHORITIES

10. Al appointments to Central Civil Services, Class I, and

\ppointments to  Central Civil Posts, Class I, shall be made by the
;‘-‘;“‘1_ ‘l Services  president :

e S Provided that the President may, by a general or a
special order and subject to such conditions as he may specify, delegate
to any other authority the power to make such appointments.

Government of India’s Orders. | pursuance of the proviso to
rule 10 of the Central Services (Classification, Control and Appeal) Rules, 1957
the President hereby orders that all appointments to Cential Civil Se |
posts, Class I, under the Himachal Pradesh Administration shall be made by
the Lieutenant Governor of Himachal Pradesh and al] appomntments to Central
Civil Services and posts, Class 1. under the Delhi, Manipur and Iripura Adminis-
trations shall be made by the Chief Commissioner of Delhi, Manipur and Tripura
respectively,

Provided that no appointment to the post of Chief Secretary or Finance
Secretary or Inspector General of Police or Development Commissioners of any
other post which carries an ultimate salary of rupees two thousand per mensem
or more shall be made except with the previous approval of the Central
Government.

[G. I M. H. Affairs order No : 25/35/55—Ests (A), dated the 13th July 1959 as
amended by No : F. 7/26/63-Ests (A) dated the 5th August 1963]

1. (I) All appointments to the Central Civil Services
Appointments to (other than the General Central Service), Classes II, III
;gf; Services and gang IV, shall be made by the authorities specified in

' this behalf in the Schedule,

(2) AIl appointments to Central Civil Posts, Classess 1I, III and
IV, included in the General Central Service shall be made by the
authorities specified in that behalf by a general or special order of the
President, or, where no such order has been made, by the authorities
specified in the Schedule in this behalf,

PART IV—SuspENsiON
12. (1) The appointing Authority or any authority to which
Suspension. it is subordinate or any other authority empowered by the
President in that behalf may place a Government servant
under suspension.
(@) where a disciplinary Proceeding against him is contemplated
or is pending, or .
(0) where a case against him in respect of any criminal offence is
under investigation or trial. .

Provided that, except in the case of an order of suspension made
by the Comptroller and Auditor-General in regard to a member of the
ian Audit and Accounts Service, where the order of suspension is
made by an authority lower than the Appointing Authont.y, such
authority shall forthwith report to the Appointing Authority the

circumstances in which the order was made. .
Government of India’s Orders (1) The power to place a Government
servant under suspension may also be exercised by an authority competent to
impose on that Government servant any of the penalties specified 1n rule 13

of these Rules.
[G. I, M. H. Affairs Notification No. S, R. O. 608, dated the 28th February 1957]

(2) The circumstances in which a Government servant may be placed
under suspension or sha]] automatically remain under suspension have now
been defined in rule 12 of the Central Civil Services (Classification, Control
and Appeal) Rules, 1957. It hasalso been decided that, irrespective of the
circumstances which lead to or result in suspension, the subsistence allowance
during, suspension and the pay and allowances, on re-instatement, in respect of

rvices and
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the period_of suspension should be regulated under Fundamental Rules 53 and
54 respectively.

2. **The various cases shall be dealt with in the following manner
hereafter : —

(@) A Government servant who is detained in custody under any law
providing for preventive detention or as a result of a proceeding
either on a criminal charge or for his arrest for debt shall ; if the
period of detention exceeds 48 hours and unless he is already under
suspensicn, be deemed to be under suspension from the date of
detention until further orders as contemplated in rule 12 (2) of the
Central Civil Services (Classification, Control and Appeal) Rules,
1957. Government servant who is undergoing a sentence of
imprisonment shall be also dealt with in the same manner pending
decision on the disciplinary action to be taken against him.

(b) A Government servant against whom a proceeding has been taken
on a criminal charge but who is not actually detained in custody
(e. g. a person released on bail) may be placed . under suspension
by an order of the competent authority under clause (b) of Rule 12
(1) of the Cental Civil Services (Classification, Control and Appeal)
Rules, 1957. 1If the charge is connected with the official position
of the Government servant or involving any moral turpitude on his
part, suspension shall be ordered under this rule unless there are
exceptional reasons for not adopting this course ; i

(c) A Government servant against whom a proceeding has been taken for
arrest for debt but who is not actually detained in custody may be
placed under suspension by an order under clause (a) of Rule
12 (1) of the Central Civil Services (Classification, Control and Appeal
Rules, 1957 i. e. only if a disciplinary proceeding against him is
contemplated ; )

(d) When a Government servant who is deemed to be under suspension in
the circumstances mentioned in clause (a) or who is suspended
in circumstances mentioned in clause (b) is re-instated without taking
disciplinary proceedings against him, his pay and allo-wzm_ces for the
period of suspension will be regu_latcd under l R. 54 i.e. in event.of
his being acquitted of blame or if the proceeding taken against him'
was for his arrest for debt) of its being proved that his liability arose
from circumstances beyond his control or the detention being held by
any competent authorty to be wholly unjustified. the case may be
dealt with under F.R. 54 (2) ; otherwise it may be dealt with under
F. R. 54 (3). _ '

3. In so far as the persons serving in the Indian .Audxt and Accounts

Department are concerned, these orders are being issued in consultation with

the Comptroller and Auditor General.
[G.I.M F. Memo No. F. 15 (8) E 1V /57, dated the 28th March 1959]

(2) A Government servant who is detained in custody, whether
on a criminal charge or otherwise, for a period exceeding forty-eight
hours shall be deemed to have been suspended with effect from the date
of detention, by an order of the Appointing Authority and shall remain
under suspension until further ord.ers..

(3) Where a penalty of dismissal, removal or compulsory
retirement from service imposed upon a Government servant under
suspension is set aside in appeal or on review under these rules and
the case is remitted for further inquiry or action or with any other
directions, the order eof his suspension shall be deemed to have
continued in force on and from the (.late of the original order of
dismissal, removal or compulsory retirement and shall remain in

force until further orders.
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(4) Where a penalty of dismissal, removal oy compulsory
retirement from service imposed upon a Government servant is set
aside or declared or rendered void in consequence or by a decision of &
court of law and the disciplinary authority, on a cousideration of the
circumstances of the case, decides to hold a further inquiry against
him on the allegations on which the penalty of dismissal, removal or
compulsory retirement was originally imposed, the Government
servant shall be deemed to have been placed under suspension by the
Appointing Authority from the date of the original order of dismissal
removal or compulsory retirement and shall continue to remain under
suspension until further orders.

() An order of suspension made or deemed to have been made
under this rule may at any time be revoked by the authority which
made or is deemed to have made the order or by authority to which
that authority is subordinate,

/ PART V- DISCIPLINE.

13. The following penalties may, for good and sufficient reasons
ics and as hereinafter provided, be imposed on a Govern-

Nature of penalties

ment servant, namely :—

(I) censure ;

(1) withholding of increments or promotion ;

(tii) recovery from pay of the whole or part of any pecuniary
loss caused to the Government by negligence or breach of
orders; .

(iv) reduction to a lower Service, grade or post, or to a lower time-
scale, or to a lower stage in a time-scale;

(v) Compulsory retirement; ) .

(vi) removal from service which shall not bhe a disqualification for
further employment; L . .

(vit) dismissal from service which shall ordinarily be a disqulifica-
tion from future employment. L.

Explanation.— The following shall not amount to a penalty within
the meaning of this rule; .

(1) withholding of increments of a Government servant fo.r failure
lo pass 2 departmental examination in accordance with rultzs
or orders governing the service or post or the terms of his
appointment;

(i) stoppage of a Government servant at the efficiency bar in the

time-scale on the ground of his unfitness to cross the bar;
(iit) mnon-promotion whether in a substantive or officiating capacity

cf a Government servant, after consideration of his case to a

' Service, grade or post for promotion to which he is eligible;

(v) reversion toa lower Service, grade or post of a Government
servamt oﬁiciating in a higher Service, grade or post on the
grouud that he is considered, after trial, to be unsuitahle for
such higher Service, grade or post or on administrative grounds
unconnected with his conduct;

(v) reversion to his permanent Service, grade or post of a Govern-
ment servant appointed on probation to another Serwice, grade
or post d.uring or at the end of the period of probation in accor-
dance with the terms of his appointment or the rules and
orders governing probation 3

(vi) replacement of the Services of a Government servant whose
services have been borrowed for a State Government or an
authority under the control of a State Government at the dis-
posal of the authority which had lent his services;

(vii) compulsory retirement of a Government servant in accordance
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with the Provisions relating to his superannuation or retire-
ment;

(viii) termination of the services— ,

(@) of a Government servant appointed on probation during

or atthe end of the period of probation, in accordance with
the terms of his appointment or the rules and orders governing
probation; or

(b) ofa temporary Government servant in accordance with rule 5

of the Central Civil Services (Temporary Service) Rules; 1949,
or

(c) ofa Government servant employed under an agreement in

accordance with the terms of such agreement.

Government of India’s decisions (1) Instance of failure of Govern-
ment servants to look after the proper maintenance of their families have come
to Government’s notice It has been suggested that a provision may be made in
the Central Civil Services (Conduct) Rules, 1955, to enable Government to take
action against those Government servants who do not look after their families
properly.

The question has been examined and it has been decided that it will not
be possible to make such a provision in the Conduct Rules as it would entail
administrative difficulties in implementing and enforcing it. However, a

.Government servant is expected to miantain a reasonable and decent standard
of conduct in his private life and not bring discredit to his service by his
misdemeanour. In cases where a Government servant is reported to have acted
in a manner unb:coming of a Government servant as, for instance, by neglect
of his wife and f{amily, departmental action can be taken against him on that
score without invoking any of the Conduct Rules. In this connection, a
reference 1s invited to Rule 13 of the C. C. S. (C. C. A.) Rules, which specifies
the nature of penalties that may for good and sufficient reason, be imposed on a
Government servant. It has been held that neglect by a Government servant
of his wife and family in a manner unbecoming of a Government servant may
be regarded as a good and sufficient reason to justify action being taken against
him under this rule.

It should, however, be noted that in such cases the party affected has a
legal right to claim maintenance. If any legal proceeding in this behalf
should be pending in a court of law, it would not be correct for Government to
take action against the Government servant on this ground as such action may
be construed by the court to amount to contempt.

(G.IM H. Affairs Memo : No. F 25/16/59-Est (A), dated the 1st September 1959]

(2) It has been decided that if as a result of disciplinary proceedings any
of the prescribed punishiments (e. g., censure, reduction to a lower post. etc.) is
imposed on a Government servant, a record of the same should invariably be
kept in his confidential roll.  Ifurther, if on the conclusion of the disciplinary
proceedings it s decided not to impose any of the prescribed punishments but
to administer only a warning or reprimand etc. (as explianed in  Yome
Ministry’s Office Memorandum No. 39/21/56-12st (A), dated the 13th Decé. aber
1956), a mention of such warning, etc. should also be made in the confidential

roll.

(G. I, M. H. Affairs Memo : No. 38/12/59 Est. (A), dated the 23rd April 1956]

14. (1) The President may impose any of the penalties specified

in rule 13 on any Government servant,

Disciplinary Authorities. . )

(2) Without prejudjce to the provisions of sub-rule (1), but subject
to the provisions of sub-rule (4). any of the penalties specified in rule 13
may be imposed on—

(a) a member of a Central Civil Service other than the General

Central Service, by the Appointing Authority or the authority
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specified in the Schedule in this behalf or by any other authori-
ty empowered in this behalf by a general or special order of
the President;

(b) a person appointed to a Central Civil Post, included in the
General Central Service, by the authority specified in this be-
half by a general or special order of the President or, where
no such order has been made, by the Appointing Authority or
the authority specified in the Schedule in this behalf.

(3) Subject to the provisions of sub-rule (4), the power to impose

any of the penalties specified in rule 13 may also be exercised, in the
case of a member of a Central Civil Service, Class III (other than the

Central Civil Secretariat Clerical Service), or a Central Civil Service,
Class IV, —

5

{

(@) if he is serving ina Ministry or Department of the Govern-
ment of India by the Secretary to the Government of India in
that Ministry or Department ;

(b) if he is serving in any other office, by the head of that office
except where the head of that office is lower in rank than the
authority competent to impose the penalty under sub-rule (2)

(4 N otwithstanding anything contained in this rule,—
(@) except where the penalty specified in clause (iv) of rule 13 is
imposed by the Comptroller and Auditor-General on a member
N of the Indian Audit and Accounts Service, no penalty specified
(| 1n clauses (iv) to (vii) of that rule shall be imposed by any auth-
ority lower than the Appointing Authority ;

(b) where a Government servant who is a member of a service
other than the General Central Service or is substantively app-
ointed to any civil post in the General Central Service, is temp-
orarily appointed to any other Service or post, and the autho-
rity which would have been competent under sub-rule (2) to
impose upon him any of the penalties specified in clauses (iv)
to (vii) of rule 13, had he not been so appointed to such other
Service or post, is not subordinate to the authority competent
to impose any of the said penalties after such appointment,
the latter authority shall not' impose any such penalty except

/ after consultation with the former authority.
<./ 13. (1) Without prejudice to the provisions of the Public Servants
(Inquiry) Act, 1850, no order imposing on a Government
Procedure for gervant any of the penalties specified in clauses (iv) to (vii)
imposing major of rule 13 shall be passed except after an inquiry, held as
Penalties. for as may be, in the manner hereinafter provided.

(2) The Disciplinary Authority shall frame definite charges on the
basis of the allegations on which the enquiry is proposed to be held.
Such charges, together with a statement of the allegations on which
they are based, shall be communicated in writing to the Government
servants and he shall be required to submit, within such time as may
be specified by the Disciplinary Authority a written statement of his
defence and also to state whether he desires to be heard ip person.

Explanation.—In this sub-rule, and in sub-rule (3), the expression

' «the Disciplinary Authority’’ shall include the authority competent

under these rules to impose upon the Government servant any of the
penalties specified in clauses (i) to (iii) of rule 13. .
(3) The Government servant shall, for the purpose of preparing
his defence, be permitted to inspect and take extracts from such official
records as he may specify, provided that such permission may be
refused if, for reasons to be recorded in writing, in the opinion of the
disciplinary Authority such records are not relevant for the purpose or
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public interest to aliow him access thereto. -

7 (4) On receipt of the written statement of defence, or if no such
statement is received within the time specified, the Disciplinary Autho-
rity may itself inquire into such of the charges as are not admitted
or, if it considers it necessary so to do, appoint a Board of Inquiry or
an inquiring Officer for the purpose .

//’ (3) *The Disciplinary Authorit
/  sent the case in support of the cha

into the charges (hereinefter refe
The Government ser

other Government

y may nominate any person to pre-

rges before the authority inquiring

rred to as the Inquiring Authority .

vant may present his case with the assistance of

servani, but may not cugage a legal practitioner fox

the purpose u.nlcss the person nominated by the Disciplinary Authority
as a.foresald 1s a legal praciitioner or unless the Disciplinary, Authority
havnng‘ regard to the circumstances of the case, so permits.

(6) The Inquiring Authority shall, in the course of the inquiry,
consider such documentary evidece and take such oral evidence as may
be relevant or material in regard to the charges. The Governmeunt ser.
vant shall, be entitled to Cross-examine witnesses examined in suport
of the ch?rges and to give evidence in person. The person presenting
the case in support of the charges shall be entitled to cross-examine the
Government servant and the witnesses examined in his defence. If the
Inquiring Authority declines 1o examine any witness on the ground that
his evidence is not relevant or material, it shall record its reasons in
writing ’

(7) At the conclusion of the inquiry, the Inquiring A uthority shall
prepare a report of the inquiry, recording its findings on each of the
charges together with reasons therefor. If in the opinion of such
authority the proceedings of the inquiry establish charges different from
those originally framed it may record findings on such charges provid-
ed that findings on such charges shall not be recorded unless the
Government servant has admitted the facts constiuting them or has
had an opportunity of defending himself against them.

(8) The record of the inquiry shall include :—

(i) the charges framed against the Government servant and the
' statement of allegations furnished to him under sub-rule (2) 3

(if) his writtea statement of defence, if any ;

(i11) the oral evidence taken in the course of the inquiry ;

/(iV) the documentary evidence comsidered in the course of the
inquiry ; L .

(v) the orders, if any, made by the Dlsc1p.lma1:y Autbority and
the Inquiring Authority in regard to the inquiry ; and

(vi) a report setting out the findings on each charge and the
reasons therefor, L )

(9) The Disciplinary Authority shall, if it is not.the Inquiring
Authority, consider the record of the inquiry and record its findings on
each charge. . . . .

(10) (/) If the Disciplinary Auathority, having regard'to its ﬁ.ndmgs
on the charges, is of the opinion that any of the penalties specified in
clause (iv) to (vii) of rule 13 should be imposed, it shall—

(@) furnish to the Government servant a _copy of the report of
the Inquiring Authority and, where the Disciplinary Authority
is not the Inquiring Awnthority, a statement of its findings
together with .brief reasoms for disagreement if any, with the
findings of the Inquiring Authority ; and

*Amended bs G. I. M. H. Affairs Notification No. F. 7/3/62.Ests (A), dated 28.4-82
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(b) give him a noticé stating the penalty proposed to be imposed
on him and calling upon him to submit within a specified time
such representation as he may wish to make on the proposed
penalty, provided that such representation shall be based only
on the evidence adduced during the inquiry.

(i) (a) In every case in which it is necessary to consult the Com-
mission, the record of the inquiry, together with a copy of the notice
given under clause (i) and the representation made in response to such
notice, if any, shall be forwarded by the Disciplinary Authority to the
Commission for its advice.

(b)) On receipt of the advice of the Commission, the Disciplinary
Authority shall consider the representation, if any, made by the Govern-
ment servant as aforesaid, and the advice given by the Commission and
determine what penalty, if any, should be imposed on the Government
servant and pass appropriate orders on the case.

(iiiy In any case in which it is not necessary to consult the Com-
mission, the Discipilinary Authority shall consider the representation, if
any, made by the Government servant in response to the notice under
clause ({) and determine what penalty, if any should be imposed on the
Government servant and pass appropriate orders on the case.

(11) If the Disciplinary Authority having regard to its findings is
of the opinion that any of the penalties specified in cluauses (i) to (iii) of
the rule 13 should be imposed, it shall pass appropriate orders in the
case.

Provided that in every case in which it is necessary to consult the
Commission, the record of the inquiry shall be forwarded by the Discip-
linary Authority to the Commission for its advice and such advice taken
into consideration before passing the orders.

(12) Orders passed by the Disciplinary Authority shall be com-
municated to the Government servant who shall also be supplied with
a copy of the report of the Inquiring Authority and, where the Discipli-
nary Authority is not the Inquiring Authority, 2 statement of its findings
together with brief reason for disagreement, if any. with the findings of
the Inquiring Authority, unless they have already been supplied to him,
and also a copy of the advice, if any, given by the Commission and,
where the Disciplinary Authority has not accepted the advice of the
Commission, a brief statement of the reasons for such nonacceptance.

Government of India’s decisions. (1) The following questions in
connection with the reinstatement of dismissed/removed/diSChafged Government
servants ot the Government servants whose services had been terminated, came
up for consideration s -

(1) Whether before the Government of India decide to reinstate an

individual on grounds of equity, concurience of the Ministry of

Finance should be obtained for pa}'lment of pay and allowances, for

tl(l)?ﬂcinttervening period ; or whether the adm‘inistrative authorities

consult li?mselV.eS. after following the presgrled procedure (e g&

sameti ation with the U.P.S.C, etc.), reinstate the person an
(2) Whet};m Payment of pay and allowances under F. R. 54

/ disch:rrgm cases of reinstatement on the ground of dismissal/removal

¢ from or terminati i ' court of law
or by an appellate ermination of service being held by a co

following the proc
payment of fy]]

[reviewing authority to have been made without
edure required under article 311 of the Comtatptxop
] :Sutomagc i Con]:;Xlsg?; allowances for the intervening period is

- re : .
ence of the %&lirnithuea}‘m (1) above, it has been decided that the concurr-
Government servant :?,tlf Finance will not be necessary for reinstating a
is competent to ap 'int h’-e authority which reinstates the Government servant
Po m. The question as to what pay and allowances
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should be allowed for the intervening period and ‘whether or not the period
should be treated as duty, will be dealt with under F. R, 54.

3. Regarding question (2) stated in ra 1 ab it has b .
that F._R. 54 is inapp!icable ]_ ) para 1 above, i as been decided

article 3]1 of the Constitution

(1) if it is decided to hold a further inquiry and thus deem the Govern-
ment Servant to have been placed under suspension from the date of
dlsmlssal/removal/discharge/termination under rule 12 (3) or 12 (4)
of the C C.S. (C.C. & A)) Rules 1957 or a corresponding rule, the
Government servant will be paid the subsistence allowance from the

... date he is deemed to have been placed under suspension :

(17) if the _Government servant is not ‘deemed’ to have been under
suspension as envisaged under (1) above, the payment of full pay
and allowances for the intervening period and treatment of that
period as duty for all purposes will be automatic and compulsory,
provided that : —

(@) the arrears should be paid subject to the law of limitation :

(b) where the reinstated Government servant has secured employ=
ment during any period between the dismissal/removal/discharge
[termination and reinstatement, the pay and allowances admissi-
ble to him after reinstatement for the intervening period shall
be reduced by the emb>luments earned by him during such
employment if such pay and allowances exceed such emoluments.
If the pay and allowances admissible to him are equil to or
less than the emoluments earned by him, nothing shall be paid
to him

Provided that the amount to be paid under (i) and (i1) above will be
determined subject to the directions, if any, in the decree of the court regard-
ing arrears of salary. .

4. As the termination of service of a Government servant without
following the procedure laid down in the C. C. S. (C. C. & _A.) Rul.es 1957, the
C.S.S. (T. 5) Rules 1949, the C. S. R,, or the terms of his appointment, etc.,
results in the payment of arrears by way of pay and al]owa_nces, the nged. for
meticulously observing the ‘proper procedure’ in such cases is once again imp-
ressed*on all con.cerned. . . . . . .

Since the provisions of article 311 (2) of the Constitution are materially
the same as those contained in section 240(3) of the Government of India Act
1935, observance of the following procedure laid dowr_l in.rule_]5 of the C. C.S.
(C. C. & A') Rules 1957/Article 311 (2) of the Constlt.uthn 1s essential in all
cases of termination of service except where such termination is in accordance
with the teims of appointment or relevent. rules : — . o

(a) An opportunity to deny his guilt and establish his Innocence, which
he can only do if he is told what the charges levelled against him
are and the allegations on which such charges are based.

(b) An dpportunity to defend himself by cross-examining the witnesses
produced against him and by examining himself or any other witness-
es in support of his defence.

(c) An opportunity to make his representation as to why the proposed
punishment should not be‘inflicted on him, which he can only do
if the competent authority, after the inquiry is over and after abply-
ing his mind to the gravity or otherwise of the charges proved
against the Government servant tentatively proposes to inflict the
penalty of reduction in rank, compulsory retirement, removal or
dismissal and communicates the same to the Government servant,

In such cases :—
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5. In all cases where the circumstances leadin

reinstatement reveal that the authority which ter
willfully did not observe, or through gross neglig
‘proper procedure’, as explained above, b
dings should be instituted against such authority under rule 16 of the C.C.S
(C. C. & A.) Rules 1957 and the question of recovering from such authority thé

whole or part of the pecuniary loss arising from the reinstatement of the
Government servant shoul@ be considered.

(G.ILM.H Affairs Memo : No. F. 2/9/59-Ests. (A). dated the 27th May, 1961, as
amended by Memo ; of even number dated the 30th May 1962.] '

(2) Government have reached the following decisions : —

Recommendations of the Pay Commission.

1. While a f{federal employee in the 1.
United States is required to submit a
written reply in nis defence normally
within five working days, an emplovee
in Australia within seven days, and one
in New Zealand within three to five
days, the time allowed to a Central
Govt. employee for submitting his
reply to a charge, or even his explana- (7)
tion in minor cases is far longer. It is
worth serious consideration whether,

g to a Government servants
minated his services, either
ence failed to observe the
efore terminating his Service, procee-

Decisions

The authority framing the charges for
imposing major penalties should take
steps to collect all reccrds relevant for
the purposes of inquiry even at the
time of framing the charges and keep
them in its custody so that access there
to may be given readily if such a requ-
est is made by the defendant official.

The charge-sheet should be accom-
panied by a memorandum in the
prescribed form. The dates by which

if disciplinary proceedings are not to the defendant official should, if he so
drag on for months as they usually do desires, complete the inspection of
at present often to the detriment both documents, ask for additional docu-
of the employee and the public service- ments if any, and submit his written
similar time-limits should not be fixed statement should be specified in the
here also. memorandumg The time to be allowed

for each of these may be as follows : —

(@) Completing the inspection of the'
documents mentioned in the list
supplied to the defendant official as
per para 4 of M.H. A’s O, M No.
30/5/61-AVD, dated the 25th August,
1961 :—Seven working days from the
date on which the aforesaid list is
supplied, '

(b) Making a request for access to addi-
tional records :—Five days from the
date of Completion of inspection ;

(c) Time by which additional records asked
for should be made available :—Five
days from the date of receipt of the
request for additiona_l records ;

(d) Time by which additional records made
available should be inspected :—Five
working days from the date on which
such additional records are made

ilable ;

(e) gt‘;‘gmission of written statement :—
Ten days from the date of completion
of inspection referred to at items (a)
or (d) above, whichever is later, or
where the accused Government servant
does not intend to inspect the docQ-
ments, 10 days from the date of receipt
of the cbarge-she«lejc. . .

7 re the disciplinary proceedings are

(#) ?X?t?ated underprule 16 of the CCS
(CC & A) Rules 1957 or a corresponding
rule for imposing a minor penalty,
the accused Government s_eryant may
be allowed” time for submission of his
explanation etc. as follows:

(a) TRequest for permission to inspect
document must be made within § days
of the date on which the accused Govt.
servant is informed of the allegations
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2. A Central Govenment emplovee can

€ngage a legal practitioner as a matter
of right only if a legal practitioner is
Epgaged to support the charge against

im.

He is, however, free to present his
case with the assistance of any other
Governmet servant, provided the
particular Govt. servantis approved
by the disciplinary authority. While
it is desirable that disciplinary
enquiries should not assume the
chatacter of full-fledged judicial trials
and the present restrictions on engag-
ing legal practitioners may, therefore,
continue, there is no good reason why
an employee’s choice of a colleague to
assist him should require the approval
of the disciplinary authorites. It is

therefore, recommended that this

condition may be withdrawn.
Suggestion from othev sources

Where the disciplinary authority

competent to impose all (i. e. major as
well as minor) penalties (hereinafter
referred to as ‘higher disciplinary

authority’’) intiates disciplinary
proceedings but after rvecording its
findiugs or after considering the

representation made in response to the
notice to show cause why a major
penalty should not be imposed is of
the opinion that only a minor penalty
should be imposed and therefore remits
the casc to a subordinate disciplinary
authority competent to impose minor
penalties ®*only (hereinafter referred to
as “lower disciplinary authority’’) then
if the order is passed by the lower
disciplinary  authority, the appeal
against such order should liec to the

authority superior to the higher
authority. L
Provison exists for allowing the

accused Govt. servant to present his
case with the assistance of another
Govt. servant. A doubt has been raised
whether assisting Govt, servant could

()

(c!

)
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again$t him ;and if the request is
acceed.d to the inspection shcould be
completed within 4+ working days of
the date on which permission to inspect
is communicated to him.

As for item (b) in (i) above.

As for item (c) in (i) above.

As for item (d) in (1) above.
Submission of representation/expla-
nation:—Ten days from the completion
of inspection referred to at items (a)
(d) above, whichever is later: or, where
the accused Government servant does
not request for inspection of docu-
ments, 10 days from the date of receipt
of the intimation of the proposal to
take action against him and of the
allegations on which it is proposed to
take action.

The time given under (i) or (ii) above

should not be extended exc pt for sufficient
reason which

should be recorded in

writing,
2. The recommendation has been accepted

and necessary amendment in Rule 15

of the Central Civil Services (Classi-

fication Control and Appeal) Rules, 1957
has been issued vide the Ministry of

Home Affairs notification No. F. 7/3/62-
Ests (A) dated the “8th April, 1962.

When proceedings are instituted by a
“higher disciplinary authority’ final
orders should also be passed by such
‘““higher disciplinary authority” and the
case should not be remitted to a lower
disciplinary authority, on the ground
that on merits of the case it is sufficient
to impose a minor penzlty and such
minor penalty could be imposed by a
lower disciplinary authority In such
cases the appeal against the punishment
order of the ‘‘higher disciplinary
authority’’ shall lie to the authority
prescribed under the CCS (CCA) Rules
as the appellate authority in respect of
such order.

The Govt. servant who has been
permitted to assist the accused official
should be permitied to examine,
examine and re examine wituesscs and
make submission before the Inquiry

CTr OS8R
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directly cross—examine and ;e-exa.mine Qfﬁcer on behalf of the accused official,
witnesses and make submissions l'f theAa_ccused o_fﬁcml makes a request
before the Inquiry Officer and it has in writing in this behalf.

been suggested that the position might

be clarified. . .. .
2. This issues in continuation of decision No : (2) below rule 16 in this

endix
\ay [G 1.M H. Affairs Memo :No. 6/28/50-Ests (A) dated the 8th June 1962]
16. (1) No order imposing any of the penalties specified in clause

- (i) to (iii) of rule 13 shall be passed except after—
_ rocedure for is inf d i oy
imposing minor  (4) the Government servant is informed in writing of
penalties, the proposal to take action against him and of the alle-
gations on which itis proposed to be taken and given
an opportunity to make any representation he may wish
to make;
(b) such representation, if any is taken into consideration by the
Disciplinary Authority ; and
(c) the Commission is cosulted in cases where such consultation
is necessary.
(2) The record of proceedings in such cases shall include —
(1) a copy of the intimation to the Government servant of the pro-
posal to take action against him;
( a copy of the statement of allegations communicated to him;
iii) his representation, if any ;
iv) the advice of the Commission, if any ; and
(v) the orders on the case together with reasons therefor.

Government of India’s decisions. (1) An order of ‘Censure’ is a formal
and public act intended to convey that the person concerned has been held
guilty of some blame-worthy act or omission for which it has been found
necessary to award him a formal punishment. And nothing can amount to
a “censure’’ unless it is intended to be such a formal punishment and imposed
for ‘‘good and sufficient reason’’ after following the prescribed procedure.
A record of the punishment so imposed is kept on the officer’s confidential roll
and the fact that he has been ‘censured’ will have its bearing on the assessment
of his merit or suitability for promotion to higher posts

There may be occassions, on the other hand, when a superior officer may
find it necessary to criticise adversely the work of an officer working under
him (e. g. point out negligence, carelessness, lack of thoroughness, delays, etc.)
or he may call for an explanation for some act or omission and taking all
circumstances into consideration, it may be felt that, while the matter is not
serious enough to justify the imposition of the formal punishment of ‘censure
it cal}s for some informal action, such as the communication of a written
warning, admonition or reprimand. If the circumstances justify it, a mention
may also be made of such a warning etc. in the officer’s confidential roll ;
however, the mere fact that it is so mentioned in the character roll does not
convert the warning etc. into a *‘censure’’. Although such comments, remarks
warning etc., also would have the effect of making it apparent or know to the
person concerned that he has done some thing blame-worthy and, to some ex=
tent, may also affect the assessment of his merit and suitability fer promotion,
they do not amount to the imposition of the penalty of ‘censure’ because it was
not intended that any formal punishment should be inflicted.

The fact that a mere informal ‘warning’ cannot be equated to a formal
‘censure’, should not, however, be taken as tantamount to suggesting thata
written warning may be freely given without caring whether or not it is really
justified. Itis a matter of simple natural justice that written warnings,
reprimands; etc. should not be administered or placed on an officer’s confiden-
tial record unless the authority doing so is satisfied that there 1s good and
sufficient reason to do so. Paragraph 6 of the Home Ministrys Office

i

o~~~ —
~ L ~—
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Memorandum No. 51/5/54-Ests (A)
detailed guidance in the matter of'r

reports. It may be reiterated here

dated the 27th January 1955 provides
eiording adverse remarks in confidential
. that in the discharge of the respons;

task of recording the confidential reports, every reportiI‘l;g officer slll)f()):l(;béz
conscious of the fac't that it is his duty not only to make an objective assessment
of his subordinate’s work and qualities, but also to see that hLe gives to his
subordinates at all times the advice, guidance and assisstance (o correct their
faults and deficiencies. If this part of the reporting officer’s duty has been
porperly performed there should be no difficulty about recording adverse entries
because the)f Wu.uld only refer to the defects which have persisted in spite of
reporting officer’s eﬁqrts to have them corrected. 1f after having taken such
care the reporting officer finds that for the purpose of truely objective assess-
ment mention should be made of any warning admonition, etc. issued, especially
those which have not produced the desired improvement, it is his right and duty
to so mention them. In process of bringing the defects to the notice of person
concerned, where an explanation is possible an opportunity to do so should be
given. This cannot, however, be equated to the formal proceeding required to
be taken under Rule 55-A (now rule 16) of Central Civil Services (Classification,

Comﬁ)l and Appeal) Rule, nor the warning given to the imposition of a formal
penalty.

(G. I. M. H. Afiairs Memo No. 39/21/56-Ests (A), dated the 13th December 1956]

{2) In Chapter LI of their report, the Pay Commission have made the

following recommendations regarding disciplinary proceedings : —

(1) All memorials etc. as well as appeals which come to the Central
Government against imposition of major penalties, should be disposed
of only in consultation with the Public Service Commission.

(if) The power to withhold appeals, memorials or petitions under pres-
cribed circumstances should be exercised by an authority higher than
the one which had passed the orders against which the appeal etc. is
made.

(i2) A disciplinary enquiry should not be conducted by the immediate
superior of the Government servant being proceeded against or by an
officer at whose instance the enquiry was initiated.

These recommendations have been carefully examined by Government

and the conclusions reached are contained in the following paragraphs.

2. The Government of India note that the Pay Commission have obser-
ved that the information available with them does not at all suggest that
disciplinary actions is taken in far too many cases or that major penalties are
impoused too freely or that appeals and memorials are _dealt with perfunctorily.
It is considered that the acceptance of recommendation at (1) above would
considerably increase the work of the Union Public Serv1ce‘ Commission. Tt
may also lead to delays in completing disciplinary cases, which would neither
be in the interest of public service nor in that of the individual Government
servant. It has, therefore, been decided not to make any change in the existing
procedure ‘ . ‘

3. Asregards recommendation under (ii), the nstruction contained in
appendix 3, lay down the procedure for submission of petitions, memorials
etc. to the President. In these instructions the power to withhold petitions, etc,
has been granted only to high authorities like the Secretaries to the Government
and the Heads of Departments. An appeal can be withheld only under prescrib-
ed circumstances; the appellant is required to be informed of the fact; and,
the reasons for withholding the appeal are required to be communicated to the
appellate authority and a quarterly return giving the list of withheld appeals
has to be sumitted to the appellate authority. These are sufficient safeguards
against unjustified with-holding of appeals.

It is considered that these instructions and rules do not require any
- modification, The authorities dealing with petitions, memorials and appeals are,
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however, expected to apply the instructions and rules in a liberal pirit and
they should ordinarily referam from  withholding any appeal, represintation,
petition or m=mnoil |l except in rare cases where the justification for contr \TY
action may be ohviou

4  Asregards recommendation (ii7), it is obvionsly dcsirable that only
disinterested otticers should be appointed as Fnquiry. Officers in departmental

proceedings. There 15 no bar to the immediate superior officer holding an
inquiry but, as a rule, the person who undertakes this tack should not be sus-

pected of any bias in such cases. The authorities concerned should bear this
in mind before an Enquiry officer is appointcd in a disciplinary case

(G. .M. . Affairs Memo : No: F-6 (26)/60-Ests (A), dated the 16th Februn v,
1961.] :

17. (1) Where two or more Government servant are concerned in
Joint Inquiry. 20Y, f:aw the President or any ﬂzthar authority competent
to impose the penalty of dismissal from service on all
such Government servants may make an order directing that discipli-
nary action against all of them may be taken in a common proceeding.
(2) Subject to the provisions of sub-rule (4) of rule 14, any such
order shall specify -
(f) the authority which may function as the Disciplinary Authority
for the purpose of such common proceeding ;
(ii) the penalties specified in rule 13 which such Disciplinary
Authority shall be competent to impose ; and
(iii) whether the procedure prescribed in rule 15 or rule 16 may be
followed in the proceeding.

18. Nothwithstanding anything contained in rules 15, 16 and 17 -
Special procedure

in certaiu cases. '
(j where a penalty is imposed on a Government servant on the
ground of conduct which has led to his conviction on a crimi-
nal charge ; or
(if) where the Disciplinary Authorityis satisfied for reasons to be
recorded in writing that it is not reasomably practicable to
follow the procedure prescribed in the said rules ; or
(iif) where the President is satisfied that in the interest of the
security of che State, it is mnot expedient to follow such pro-
cedure, the Disciplinary Authority may consider the circum-
stances of the case and pass such orders thereon as it deems
fit :
Provided that the Commission shall be consulted before passing
such orders in any case in which such consultation is nesessary.
19. (1) Where the services of a Government servant are lent toa
_ State Government or an authority subordinate t?eret‘o
f&%‘;’;‘ig:t’igag‘ifng or to a local or other authority .(hereinaft?r jn thI:s
Guvernmernt gtc_ 4% rule referred to as ¢‘the borrowing authority”), the

borrowing autherity shall have the powers of ?he
Appointing Authority for the purpose of placing him under s:uspens‘;f)n
and of the Disciplinary Authority for the purpose of taking a dis-
ciplinary proceeding against him : , . . :
Provided that the borrowing authority shalil forthwith inform the
authority which lent his services (hereinafter in this rule referred to as
‘““the lending authority’’) of the circumstances leading to the o‘rder ol
his -uspension or the commencement of the disciplinary proceeding, as
the case may be. :

(2) In the light of the findings in the disciplinary proceeding taken
against the Government servant -

i) if the borrowing authority is of the opinion that any of the
i penalities specified in clauses (i) to (iti) of rule 13 should be

" "",x <
gt L TRELA AR S
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imposed on him,
authority pass suc
Provided that in the e
borrowing authority and
Governmeat servant shall
= ‘authority.

(if) if the !)orrowi.ng authority is of the opinion that any of the
Penaltles spec.lﬁed in clause (i) to (vii) of rule 13 should be
lmPOSeq on him, it shall replace his services at the disposal of
!:he l?ndmg authority and transmit to it the proceedings of the

' inquiry and thereupon the lending authority may, if it is the
Disciplinary Authority, pass such orders thereon as it deems
necessary, or, if it is not the Disciplinary Authority, submit
the case to the Disciplinary Authority which shall pass such
qrders on the case as it deems necessary.

Provided that in passing any such order the Disciplinary Authority

shall comply with the provisions of sub-rules (10) and (11) of rule 15.
' Explanation —The Disciplinary Authority may make an order under
this clause on the record of the inquiry transmitted by the borrowing
authority, or after holding such further inquiry as it may deem

necessary,
20. (1) Where an order of suspension is made or a disciplinary
proceeding is taken against a Government servant
Provisions regarding whose services have been borrowed from a State
?f;f;rft . b?f;g(‘;’r‘;d Government or an authority subordinate thereto or a
men‘ts‘ f,lt(? 7 " local or other authority, the authority lending his
' services (hereinafter in this rule referred to as ¢‘the
lending authority’’) shall forthwith be informed of the circumstances
leading to the order of his suspension or the commencement of the
disciplinary proceeding, as the case may be. .

(2) In the light of the findings in the disciplinary proceeding taken
against the Government servant — L

(i) *if the Disciplinary Authority is of the opinion that any of the

penalties specified in clauses (i) to (iii) of .n.lle 13 should be
imposed on him it may. subject to the provisions of sub-rule
(11) of rule 15 and except in regard to a Goverament servant
serving in the Intelligence Bureau of or below the rank of
Assistant Central Intelligence Officer after consultation with
the lending authority, pass such orders on the case as it deems
necessary ;
Provided that in the event of a difference of opinion between
the borrowing authority and the lending authority the services
of the Governmsnt servant shall be replaced at the disposal of
the lending authority ;

(i) if the Disciplinary Authority is of the opinion that any of the
penalties specified in clause (iv) to (vii) of rule 13 should be
imposed on him it shall replace his services at the disposal of
the lending authority and transmit to it the proceedings of the
inquiry for such action as it deems necessary.

ParT—VI APPEALS
21. Notwithstanding anything contained in this Part, no appeal

Orders made by shall lie against any nrder made by the President.
President  not ‘

appealable
22. A Government servant may appeal against an order of suspen-

it may, in consultation with the lending
h orders on the case as it deems necessary ;
vent of a difference of opinion between the
the lending authority, the services of the
be replaced at the disposal of the lending

+As amended vide G.I.M.H. Affairs Notification No. F.7/24/61,-Ests A dated the
15th December 1961
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o sion to the authority to which the authority which
ppeals against orders made or is deemed to have made the order is
. : Suepension - jmmediately subordinate.

23. (H) A membc.:r. of a .Central Civil Service, Class III, or a
Appeal against el Givil, Service, Class 1V, may appeal against an
orders imposing N er’lmPOSIDg upoq him any of the penalties speciﬁed in

Penalties rule 13 to the authority specified in this behalf either in

the schedule or by a general or special order of the Presi-

dent w.hcre no such authority is specified, to the authority to which the
authority imposing the penalty is immediately subordinate.

()T A nvxembcr of a Central Civil Service. class II, may appeal

against an order imposing upon him any of the penalties

specified in rule 13 to the authority specified in this behalf

either in the Schedule or by a General or special order of the

_ President or, where no such authority is specified—

(i) to the appointing authority, where such order is made by an
authority subordinate To it : or

(ii) to the President, where such order is made by any other

authority.

(3) A member of a Central Civil Service. Class I, against whom
an order imposing any of the penalties specified in rule 13 is made by
an authority other than the President. may appeal against such order
to the President.

(4) Notwithstanding contained in sub-rule (1) to (3), an appeal
against an order in a common proceeding held under 17 shall lie to the
authority to which the authority functioning as the Disciplinary
for the pnrpose of that proceeding is immediately subordi-

Authority
nate.

Explanation—In this rule the expression “member of a Central Civil
Service’ includes a person who has ceased to be a member of that
Service.

24. (1) A Government servant my appeal against an order
Appeal against which—
other orders

e, his pay, allowanees, pen-

(a) denies or varies to his disadva?tag
sion or other conditions of service as regulated by any rules or

by agreement ; T
(b) interprets to his disa
or agreement
to the President if the or

dvantage the provisions of any such rules

i i ich made the
der is passed by the authority whic L
rules or agreement as the case may be, or by any autll:'o:t!n ::l :v:‘:(c::
such authority is subordinate, and to the authorltg' w 1(1:l : =

rules or agreement, if the order is passed by any other aut y-

2\  An appeal against an order— . =

ga)) stop[I:iI;g agGovernment servant at the efﬁcxe:;(l:l); ll)):l;- = the

"’ time-scale on the ground of his unfitness to crtos:l be bar n’ment

(b) reverting to a lower Service, gra.de or 1::’05 s B O wise
servant officiating in a higher Service, grade or p

than as a penalty; .

reducing or withholding the pensi

(¢) n o g
i dmissible under the rules; an .
(d) gf:tl::fr):i:ing tsi:l;;:yuand allowances for the period of suspen-

sion to be paid to a Governiment servant on his reinstaten:lent
or determining whether or not such period shall be treated as

on or denying the maximum

+ As substituted by G.I M.H. Affairs Notification No. F. 7/11/62-Ests (A), dated

29th Angust 1962.
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a period spent on duty for any purpose,

shall lie—

(1) in the case of an order made in respectof a Governmen

vant on whom the penalty of dismissal from service can he
imposed only by the President, to the President; and

(if) in the case of order made in respect of any other Government

servant, to the authority to whom an appeal against an order
imposing upon him the pPenalty of dismissal from service
would lie. .

Explanation.—In this rule :—

() the expression ‘Government servant’ includes a person wko

has ceased to be in Government service;

(if) the expression ‘pension’ includes additional pension, yratuity

and any other retirement benefit.
'y 25. No appeal under this Part shall be entertained unless it is sub-
mitted within a period of three months from the date on

Period of limita- which the appellant receives a copy of the order appealed

tion for appeals, against:

Provided that the appellate authority may entertain the appeal
after the expiry of the said period, if it is satisfied that the appeallant
had sufficient cause for not submitting the appeal in time.

26. (1) Every person submitting an appeal shall do so separately

and in his own name.

Form and con- (2) The appeal shall be addressed to the authority

tents of appeal. ¢4 whom the apperl lies shall contain all meterial state.
ments and arguments on which the appellant relies; shall not contain
any disrespectful or improper language; and shall be complete in iiselfl

¢ 27. Every appeal shall be submitted to the autherity which made
the order appealed against:

Submission of Provided that if such authority is not the head of the
_appeals. office in which the appellant may be serving or, if he is not
n service. the head of the office in which he was last serving, or is not
sub-ordinate to the head of such office, the appeal shall be submitied 1o
the head of such office who shall forward it fortbwith to the said
authority:

Provided further that a copy of the appeal may be submitted direct

to the appellate authority.
28. (1) The authority which made the order appealed against may

7 withhold the appeal if—
Withholding of () itisan appeal against an order from which no
appeals. appeal lies; or

(i) it does not comply with any of the provisions of rule 26; or
//(iz'i) it is not submitted within the period specified in rule 25 and
no cause is shown for the delay; or

(iv) it is a repetition of an appeal already decided and no new fa. ts

or circumstances are adduced:

Provided that an appeal withheld on the ground only that it does
not comply with the provisions of rule 26 shall be returned to the
appellant and, if re-submitted within one month thereof after compliance
with the said provisions. shall not be withheld. )

(2) Where an appeal is withheld, the appellant shall be informed
of the fact and the reasons therefor.

(3) At the commencement of each quarter, a list of the appeals
withheld by any authority during the Previous quarter, together with
the reasons for withholding them, shall be furnished by that ﬂulhurit‘\"
to the appellate authority. :

29. (1) The authority which made the order appealed against shy]
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without any avoidable delay, transmit to the appellate
Transmission of authouity every appeal which is not withheld under rule
appeals. 28, together with its comments thereon and the relevant
records.

(2) The authority to which the appeal lies may direct transmisg-
ion to it of any appeal withheld under rule 28 and thereupon such appeal
shall be transmitted to that authority together with the comments of
the authority withholding the appeal and the relevant records.

30. (1) In the case of an appeal against an order of suspension

appellate authority shall consider whether in the light of

Consideration of the provisions of rule 12 and having regard to the circum-

appeals. stanes of the case the order of suspension is justified or
not and confirm or revoke the order accordingly.

(2) In the case of an appeal against an order imposing any of
the penalities specified in rule 13, the appellate authority shall con-
sider—

(@) whether the procedure prescribed in these rules has been com-
plied with, and, if not whether such non-compliance has
resulted in violation of any provisions of the Constitution or
in failure of justice;

(b) whether the findings are justified; and

(c) whether the penalty imposed is excessive, adequate or
inadequate;

and, after consultation with the Commission if such consultation is
necessary in the case, pass orders

(i) setting aside, reducing, confirming or emhancing the penalty
or

(ii) remitting the case to the authority which imposed the
penalty or to any other authority with such direction as it may
deem fit in the circumstances of the case:

Provided that—
(i) the appellate authority shall not impose any enhanced penalty

- which neither such authority nor the authority which made

the order appealed against is competent in the case to impose;
(i) no order imposing an enhanced penalty shall he passed unless

the appellant is given an opportunity of making any represen-
tation which he may wish to make against such enhanced
pemalty; and

(tif) if the enchanced penalty which the appellate authority pro-
poses to impose is one of the penalties specified in clauses (iV)
to (vii) of rule 13 and an inquiry under rule 15 has not already
been held in the case, the appellate authority shall, subject to
the provisions of rule 18. itself hold such inquiry or direct that
such inquiry be held and thereafter on consideration of the
proceedings of such inquiry and after giving the appellant an
opportunity of making any representation which he may wish
to make against such penalty, pass such orders as it may
deem fit,

(3) In the case of an appeal against any order specified in rule 2%,
the appellate authority shall consider all the circumstances of the
case and pass such orders it deems just and equitable.

31. The authority which made the order appealed against shall
m plementation of 8ive effect to the orders passed by the appellate
orders in Appeal. authority, .

31A. Notwithstanding anything contained in this Part, Where the
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Provisions when Discipli- person who l.nade the ?rder appealed agai.nst De.
nary Authority ete comes, by virtue of his subsequent appoinment
subsequently becomes or otherwise, the appellate authority under rules
Appellate Authority 22 to 24 inr

espect of the appeal against such

. order, such person shall forward the appeal to

tl.xe authonty to which he js immediately subordinate and such autho-

rity slfall, I relation to that appeal, be deemed to be the appellate
authority for the purposes of rules 30 and 31.
PaRT VII—REVIEW

32, (1) Notwithstanding anything contained in these rules, the

P : °§;d"t'nt S President, may on his own motion or otherwise, after

P ‘: ’ ?re”e“' calling for the records of the case, review any order

which is made or is appealable under these rules or the rules repealed

by rule 34 and, after consultation with the Commission where such
consultation is necessary,—

(@) confirm, modify or set aside, the order;

(6) impose any penalty or set aside, reduce confiirm or enhance
the penalty imposed by the order;

(c) remit the case to the authority which made the order or to
any other authority directing such further action on inquiry

as he considers proper in the circumstances of the case; or
d) pass such other orders as he deems fit;

Provided that —

(i) tan order imposing or enhancing a penalty shall not be passed
unless the person concerned has been given an opportunity
of making any representation which he way wish to make
against such order;

(zf) if the President Proposes to impose any of the penalties
specified in clauses (iv) to (vii) of rule 13 in a case where an
inquiry under rule 15 has not been held, he shall, subject to

€ provisions of rule 18, direct that such inquiry be held and
thereafter on consideration of the proceedings of such inquiry
and after giving the person concerned an opportunity of
making any representation whijch he may wish to make
against such penalty, Pass such orders as he may deem fit.
¢ *¥(2) The powers vested in the President under sub-rule (1) may
also be exercised in like manner :

(I) in the case of a Government servant in the Indian Audit and
Accounts Department by the Comptroller and Auditor-
General ; and

(ii) in the case of a Government servant in the Department oy
Office, not being the Secretariat or the Indian Audit and
Accounts Department, which is under the control of a ‘Head
of a Department’ directly under the Government, by such
Head of Department :

Provided that no such power shall be exercisable unless :

() The authority which made the order in appeal or in review,
or

(ii) where no appeal has been preferred or no re
made, the authority to which an a
is comptent to review the order,
troller and Auditor-General or s
the case may be. .

*Inserted vide G. I. M. H. Affairs Notificats 25/61-Ests ,

28th April 1062 on No. F. 7/25/61-Ests (A) dated the

tAmended vide G.I. M. H. Affairs Notification No. F. 7/6 -E
17th May 1961. ©. F.7/6/60-Ests. (A), dateq

view has heen
pPpeal would lie or whjch
is subordinate to the Comp-
uch Head of Department, as
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33. The authority to which an appeal against an order imposing

_ any of the penalties specified in rule 13 lies may, of its

Review of order in gy motion or otherwise, call for the records of the

disciplinary cases . se in a disciplinary proceeding, review any order

passed in such a case and, after consultation with the Commission

where such consultation is necessary, pass such orders as it deems fit,

as if the Government servant had preferred an appeal against such
order.

Provided that no action under this rule shall be initiated more
than six months after the date of the order to be reviewed.

33A. *Whenever the Commission is consulted as provided in

) these rules, a copy of the advice given by the Commission
Supply of copy and, where such advice has not been accepted, also a
of Commission’s .
SifGivn, brief statement of the reasons for such non-acceptance,
shall be furnished to the Government servant concern-
ed along with a copy of the order passed in the case, by the authority
making thc order.
PART VIII—MiSCELLANEOUS

34. (1) The Civil Services (Classification Control and Appeal)
Repeal wnd Rules and the rules contained in the notification of the
Savings Government of India in the Home Department No. F.9-19/30-

Ests., dated 27th F ebruary 1932, and any notifications issued
and orders made under any such rules to the extent to which they
apply to persons to whom these Rules apply and in so far as they
relate to classification of Central Services specified in the Schedules
except the General Central Services or confer powers to make appoint-
ments, impose penalties or entertain appeals are hereby repealed.
Provided that —

(@) such repeal shall not affect the previous operation of the said
rules, notifications and orders or anything done or any action
taken thereunder ;

(b) any proceeding under the said rules, notifications or orders
pending at the commencement of these rules shall be conti-
nued and disposed of as far as may be, in accordance with
the provisions of these rules.

(2) Nothing in these rules shall operate to deprive any person to
whom these rules apply of any right of appeal which had accrued to
him under the rules, notifications or orders repealed by sub-rule (1) in
respect of any order passed before the commencement of these rules.

(3) An appeal pending at or preferred after the commencement
of these rules against an order made before such commencement shall
be considered and orders thereon shall be passed, in accordance with
these rules.

35. Where a doubt arises as to who is the head of any office or as
Removal of t© whether any authority is subordinate to or higher than

doubts, any other authority or as to the interpretation of any of the
provisions of these rules, the matter shall be referred to
the President whose decision thereon shall be final
SCHEDULE
[See Rules 7, 11, 14 (2) and 23.]

Part I—Central Civil Services, Class I

Archaeological Service (Class I).
Botanical Survey of India (Class I).
Central Engineeing Service (Class I).

Central Eletrical Engineering Service (Class I)
Central Health Service (Class I).

N GO0

*Inserted vide G. I. M. H. Affairs Notification No. F. 7/6/60-Ests, (A), dated the
17th May 1961.
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(:. (“entml Revenues Chemical Service (Class l;‘.
(. Central Secretariat Service :— .

(@) Selection Grade :
(» Grade I :
(@) Grade IT ;

8. Gc‘n:‘m.l Central Service (Class 1),
9. Ge(‘]Ogl\‘«\l Sllr\'(‘y of Tndiu (Cl;lss l)'
10. Indian Audit and Accounts Service,
11. Indian Defence Accounts Service,
12. Indian Foreign Service (Class 1),
13. Indian Meteorological Service (Class I).
14. Indian Postal Service (Class I).
15. Indian Posts and Telegraphs Traffic Servics (Class 1).
16. Indian Revenue Service :—
(@) Customs Branch (Indian Customs Service, (Class ).
(0) Central Excise Branch (Income Tax Service, Class I).
(¢) Income Tax Branch (Income Tax Service, Class I).
17. Indian Salt Service (Class 1).
18. Mercantile Marine Training Ship Service (Class I).
19. Mines Department (Class I).
20. Overseas Communications Service (Class I)
2L, Survey of India (Class I).
22. Telegraph Engineeride Service (Class I).
23. Zoological Survey of India (Casss 1),
24. Indian Frontier Administrative Service :—
(a) GradeI.
(b) Grade II.
25. Central Legal Service (Grades I, II, 111 and IV).
26. Railway Inspectorate Service (Class I).
27. Indian Foreign Service Branch (E).
(a) General Cadre, Grade I :
(6) General Cadre, Grade II,
28, Delhi and Himachal Pradesh Civil Services, Grade T,
4 29. Delbi and Himachal Pradesh Police Service, Grade I.
30. Indian Inspection Service (Class I).
31. Indian Supply Service (Class I).
32. Central Information Service : —
(a) Senior Administrative Grade.
(b) Junior Administrative Grade.
(¢) Gradel,
(d) Grade II. ——
Part II— Central Civil Service, Class II,
" Description of Appointing Authority competent to impose penaltiss
Service Authority. and penalties which it may impose (with
reference to item numbers in rule 13).
Authority. Penalties
Central Secre- President. DPresident. all

tariat Service,

Grade III.

In respect of a
member of the
Service serving in :—
(a) a Ministry or Secretary in the Ministry (1)
Departmen of or Department.
Government other
than a Ministry or
Department herein-
after specified :—
(b) a non-Secreta-
riat office other than
an office herein
after specified :—
(¢) if such office is Head of the Department (7)
under the control of
a ““Head of a Depart-
ment’’ directly
under Government—
(#7) in other cases— Secretary in the Ministry (1)
or Department concerned.
Continued on page 144
e —

e ret———



THE CENTRAL CIVIL SELVICES (CLASSIFICATION, CONTROI

144

“Description of
Service

\Inlnnullup;
\uthorily

Authority

(¢) Mintatiy of
I'inance (Delence
Division)

() Othioe of the
Unton 1ablie
Sorvice Commission
I'rosident

[Continued from Page 143

Central Secretariat ['vesident.
Service, Grade IV,
In respect of
member of the Ser.
VICe serving in
() & Mintstry or
Depactment of
Government other
than a Ministry or
Department herein
alter specified
(b) a non-Secre-
tariat office other
than an oflice here-
inalter specified
() it such office is
under the control
of a “Head of a

Department”” directly

under Government-—
(#7) in other case—

NOAPPEAL) RULEs, JUS7

App 16 Cnntd.

Anthority competent to onpon penaltine
and penaltien

which it may impose (with

'enalt ies

Financial Adviser, Delence (1)
I ivimion
Soecrelary, Union Mablic (1)
Service Commiassion,

All

secretary in the Ministry (i) to (ifi)
or Department,

Head of the Department (1) to (re1)

Secretary in the Ministry or (1) to (141)

Department concerned.

(¢) Ministry of
Finance, (Defence
Division)—
(d) office of the
Union Public
Service Commis-
sion—
Central Secretariat Pesident, President.
Stenograpers
Service, Garde 1 In respect of a
member of the
Service serving
in j—
(a) a Ministry or
Department of or
Government other
than a Ministry or
Department herein
after specified—
(b) a non-Secre-
tariat office other
than an office
hereinafter spe-
crified—
() if such office is
under the control
of a “Head of a
Department” direct-
ly under Govern-
ment—
(7#) in other cases

(¢) Ministry of Fin-
ance (Defence
Division)—

(d) Officer of the
Union Public Ser-
vice Commission.

Financial Adviser,
Division.

Defence (i) to (iii).

Secretary, Union Public (i) to (v41)
Service Commission.

All

Secretary in the Ministry or (1)

Department.

Head of the Department (1)
Secretary in the Ministry (1)
or Department concerned.

Financial Adviser, Defence (¥)
Division
Secretary, Union Public Q)]

Service Commission,
(Continued om Page 145
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“Description of
Service.

Appointing
Authority.

145
1957

T Authority compeient to impose penalties

and penalties which it may impose (with
reference to item numbers in rule 13.

Authority Penalties
[ Continued from page 144.
* Central Secretariat President Dresident. All
Stenographers
Service, Grades In respect of
II and III a member of the

Labour Officers, Secretary,
Class II. Ministry of
Labour

Service serving in ;
(a) a Ministry or
Department of Gov-
ernment other

than a Ministry or
Department herein
after specified—

(b) a non-Secretariat
office other than
an office hereinafter

specificd—

(2) if such office is

under the control

of a ‘Head of a De-
partment’ directly

Head of the Department.

Secretary in the Ministry

or Department (¢) to (i17)

(i) to (i)

under Government—

(i7) in other cases—

(¢) Ministry of Fin-
ance, (Defence
Division)—

(d) Office of the
Union Public Ser-
vice Commission—
(e) Election
Commission

Secretary, Ministry
of Labour.

In respect ol a mem-

ber of the
serving in :—

service

Secretary in the Ministry
or Department concerned. (i) to (ii1)
Financial Adviser,
Defence Division. (2) to (i11)
Secretary, Union Public
Servise Commission. (1) to (id1)
Secretary

Election
Commission.
Secretary Ministry
of Labour.

(i) to (ifi)
All

(a) the Central Trac- Chairman, Central Tractor

tor Organisation—
(b) Central Public
Works Depart-
ment—

(¢) Coal Commis-
sioner’'s  Organisa-
tion—

(d) Cochin Port;

Vizagapatam
Kundla Port.

() Government opi- Narcotics Commissioner (7) to

am and Alkaloid
Works, Ghazipur

Port; the Port concerned.

Organisation. (7) to (iei)
Chief Engineer, Central
Public Works Depart.
ment.

I . (7) to (¢11)
Coal Commissioner,

(i) to (ii)

Administrative Officer, of

] (i)
’b‘(—-cretary, Ministry of
[ransport & Communis-
cations (Department of

Tiansport) (1) to (ii1)
(7i7)

(f) Government Mints Deputy Secretary,
and Security Pressess- Department of Economic

(g) Hirakud
,‘Projcct—-- ¢

(k) Medieal Stores
Depots—
(¢) Ministry

ters Offices.

Dam Chief Engineer, Hirakud

of Joint Secret
Defence—Headquar- ] Sarys

Affairs (7) to (i11)
Dam Project—

]?irector General, Health
Services.

(i) to (iii)

o (¢) to (i1i)
Ministry
of Defence (1) to (i12)
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bescription of

Service. Authority.

Central Health Secretary,
Service, Class II, Ministry,
of Health
India Meteorologi- Director
csl Service’ Class General of

II Observa-
. to_ries.
al Suprinten- Director
I:i(;sx;tts‘ gervice, General,
Class II. Posts and
Te_l_e_g_rgphs.

I

Appointing

~ Authority ‘competent to impose penalties
and penalties whick it may impose (with
reference to item numbers in rule 13.

(/) Ministry of De-

fence lower {orma-

tions,

(k) National'Instru-
ments Factory-
Calcutta—

(/) Posts and Tele-
graphs Depart-
ment—

(m) Stationery and
Printing Depart
ment —

(n) Mines Deptt
Post of TIwospector
of Mines (Welfare)

(0)

Authority

Administration of

Chief of the General Staff
Adjutant General ;
Quarter Master General ;
Master General of the
Ordinance ;

Engineer in-Chief;
Director General of
Ordinance Factories;
Director General Armed
Forces Medical Services:
Naval Secretary;

Air Officer-in-charge, Per-
sonnel and Organisation
Secretary, Ministry of
Production.

(3) to (i)

(3) to (iif)

Head of the Circle; (1) to (id1)
General Manager, Posts and
Telegraphs Workshops.
Secreretary, Ministry of
Works, Housing and
Supply.

Chief Inspector of Mines

(4) to (ifi)

(i) to (if4)

Andaman and Nicobar

Islands : —
(¢) Anaman Labour
Force

1
|

(17) Chatham Saw Mills; % Chief Commissioner, (i) to (iii)

(#41) Marine Dockyard

Andaman and Nicobar

and Powor House. ) Islands

(p) Salt Orgapisation
Secetary Ministry

of Health.

(9) Oil and Natural
Gas Commission

Salt Commissioner. (7) to (i41)

All

Member, Oil and Natural (i) to (4ii)
Gas Commission.

(*) Hindustan Housing General Manager Hindu- (i) to (ii1)

Factory
Limited
(s) Bhilai Steel
Project—

(¢) Department of
Atomic Energy

() Office of the
Surveyor General
of India.

(v) National Dairy
Research Institute,
Karnal. ‘
(w) office of the .Ch.xef
Labour Commissio-
ner (Central) New
Delhi. _
Secretary Ministry
of Health

(Private)

Director General of
Observatories.

Posts and Telegraphs Board

Head of Circle.

stan Housing Faetory
(Private) Limited,
General Manager,
Bhilai Steel Project
Director, Atomic
Minerals Division.
Surveyor General of
1ndia.

(i) to (ifd)
(i) to (i)

(i) to (if4)

Director National Dairy (i) to (ii1)
Research Institute,

Karnal. o
Chief Labour Commissioner

(Central) () to (i)
All

All

All
(i) to (i)

Penalties

-



THE CENTRAL Ctvil

App. 16 Contd.

Descrption of

i ‘i\lvl’ﬂlllifq;lln‘

& APPEAL) RULES, 1957
L]

SERVICES (CLASSIFICATION, CONTROL

147

Aul '.l.“”{y 7-«;.’].,.’."&&]( [ ;lhimnn penalties

Penalties

service. Authority and penalties which it may impose with
referance to item numbers in rule 13)
Authority
Postmasters’ Director Posts and Telegraphs DBoard

Service, Class 1. General,

Posts and

Telegraphs,

Telepraph Engine- Diirector
ering and Wireless General,
Service, Class IT.  Posts and

lelegraphts

Director
General,
Posts and

Telegraph Traffic
Service, Class II.

Telegraphs.
Collector of
II— Central Ex-

Central Exise Ser-
vice, Class
Superintendents, cise/Land
Class IT (including Customs;
Deputy Head- Narcotics
quarters Assistant Commissio-
to the Collector) ner.

and District

Opium Officers.

Class IT.

Customs Appraisers
Service, Class IT—
Principal Apprai-
sers and head App-
raisers.

Customs

Customs Appraisers Collector of

Service. Class II Customs

Appraisers.

Collector of

IHead of Circle

Posts and Telographs Board

Member Posts and Telegraphs
Boari,

Head of Circle:

General Manager,

Posts and Telegraphs
Workshosps;

Head of Telephone District;
Chief Controller,

Telegraph Stores,

Posts and Telegraphs Board
Head of Circle

Collector of Central
Iixcise/LLand Cus-
toms;

Director of Tospect-

ion: Narcotics Comm-

issioner,

Director of Revenue
Intelligence

In respect of—
() a member of the

service serving
in  the Statistics
and Intelligence
Branch (Central
LExcise).

(12) any other mems-
ber of the Service.

Assistant Collector
Central

All
(2) to (i11)

All

(1) to (ii1)

All
(i) to (iid)

All

Deputy Collector (Statistics (i)
and Inelleligence Branch). to (ii)

of
Excise Class I;

(%)

Assistant Narcotics
Commissioner.

Deputy Collector of Central (i) to

Excise ;
Deputy

(iti)

Narcotics Commissioner

Deputy Director Revenue
Intelligence

Collector of Customs.
Director of Inspection.
Director of Revenue
Intelligence,

Assistant Collector,
Assistant Director,
Inspection.

Assistant Collector of
Central Excise, Delhi
Collector

of Central

Excise, Dehli
Collector of Customs;
Director of Inspection.
Director of Revenue
Intelligence

Assistant Collector,
Assistant Director,
(Inspection)

(4) to (idi)
All

(4)

(i) to (iii)

All

(5) to (idi)
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" Description of Appointing  Authority Competent to impose penalties -
Seivice. Authority. and penalties which it may impose (with)
reference to item numbers in rule 13).
Authority - m - Peoalie
Customs Preventive Collector of Collector of Customs, All
Service, Class II Customs,—  Director of Inspection
Chief Inspectors. Director of Revenue Intelligence
Customs Preventive Collector of Customs;
Service class IT Director of Inspection.
Inspectors. Director of Revenue Intelligence (i) to (i)
Assistant Collector (i) to (iii)

(Preventive)s
Assistant Director
of Inspection.

Income Tax Service, Commission- Commissioner of
Class II. ner of Income Tax All
Income Tax Director of Inspec-
tion.
Assistant Commis-

X sioner. .
Bot_amcal Survey of Chief Bota- Chief Botanist, ()
India Class 1II, ni?ts' Botani- Botanical Survey of

cal Surve India.

. of India : All

Geological Survey  Director, Ge- Director, Geological All

of India, Class Il, ological Sur- Survey of India.
vey of India

Survey of India Surveyor Ge- Surveyor General of
Class II. neral of India India.) Al
Zoologﬁlcal Survey Direclor, Director Zoological All
of India Class II Zoological Survey of India
Survey of ,
India.
Central Electrical Chief Engin- Chief Engincer, Cen- All
Engineering Ser eer, Central tral Public Works
vice, Class II. Public Works Department. All
Department '

Central Engineering Chief Engi-- Chiel Engineer, Cen-
Service, Class II neer, Central tral Public Works
Public Works Department.

Department.
Indian Salt Service, Joint  Secre- Joint Secertary
Class 11 tary, Minis- Ministry of All
try of Pro- Production.
duction Salt Commissioner. (7) to (#i7)
Posts in Union Administrator Administrator All
Territories other
than Delhi
Administration
the Andaman
and Nicobar
Islands and the
Laccadive,
Indian Foreign President President Al
Service B :— )
(a) General Cadre, In respect of a member
Grade IIT; of service serving in:
(b) Cypher Sub cadre.
Grale 1. (i)'a Ministry or De-  Secretary in the ()
partment of Govern-  Ministry or Department
ment

(47) an Indian Mission/ Head of Mission/Post, if  (ii)
Post abroad— = he is also “Head of
Department” ; otherwise
Secretary Ministry  of
External Affairs, All
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Description of Appointing Authornit -— - -
X ' y competent to unpose penalties
Service Authority. and penalties which it may impo-e (with
reference to itemn numbers in rule 13).
R _ Authority Penalties
Indian Foreign Service President President o

(a) éeneral Cadre
Grade IV

(b) Stenographers Sub-
cadre, Grade I & II

In respect of a
member of the
Service serving
in :(—

(4) a Ministry or
Department of

Secretary in the

(v) to (i7)
Ministry or

Government Department
(#7) An Indian Head ofMission/Post,
Mission/Post if the is also ‘“*Head
abroad -- of Department” (¢) to
otherwise, Secretary (#17)
Ministry of External
Affairs.
Delhi and Himachal Joint Secretary Joint Secretary
Pradesh Civil Ministry of Home Ministry of Home
Service, Grade II.  Affairs. Affairs All
In respect of a Chief (7) to
member of the Secretary, (¢23)
Service serving Delhi
under Delhi Administra-
Administration. tion.
In respect of a Chief (i) to
member of the Secretary, (783)
Service serving Himaehal
under Himachal Pradesh
Pradesh Adminis- Administra-
tratian. tion.
Delhi and Himachal Joint Secretary Joint Secretary All,
Pradesh Police Ministry of Home Ministry of Home
Service, Grade 11. Affairs. Affairs.
In respect of a Chief (1) to
member of the Secretary, (198)”"
Service serving Delhi
under Delhi Administra-
Administration. tion
In respect of a Chief (1) to
member of the Secretary, (#11)
Service serving Himachal
under Himachal Pradesh
Pradesh Adminis= Administra-
tration. tion.
Central Information Secretary, Ministry Secretary, Ministry
Service, Grade III of Information and of Information and
and 1V, Broadcasting. Broadcasting.
In respect of a
member of the
Service in :(—
(a) an office under Head of (i) to
the control of Department (1317)
Head of Depart,
ment—
(b) Directorate of  Director of (1) to
Field Publicity  Field Pub- (111)
licity.
(c) Office of the Registerar of (1) to
Registrar  of Newspapers (121)
Newspapers for  for India.
India.
(d) Research and Deputy Di- (V) to
Reference Divi- recior, Re- (1)
sion— search and

General Central
Service, Class 11,

Reference Div.
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Description of Appointing Authority competent to impose pemaltics
Service. Authority, and penalities which it may impose (with
reference to item numbers in rule 13)
Authority Penalities
Postsin any Ministry Secretary in the Secretary in the All
or Department  of Ministry or De- Ministry or De-
Government of India, partment. partment
other than the post in
respect of which speci-
fic provision bas been
made by a general or
special oider of the
President.
Posts outside a Minis- Tn respect of Head of the De- Head of the De-
try or Department of posts in an partment. partment All
Government of India, Office under the
other than the posts control of a
in respect of which ‘Head of a De.
specific provision has partment” di.
been made by a general rectly under the
or special order of the Government—
President.
In respect of Secretary in the Secretary in the
other posts Ministry or De- Ministry or De-
) artment, n
Posﬁs in Union Terri- Administrator I;\dministrator EFSRIRARE 2{11
tories other than Delhi “Officiating
Administration/the appointment
Andaman and Nicobar not exceeding Administrator All
Islands and Laccadive, six months.
Minicoy and Amindivi
Islands.
Delhi Administration. <A]] posts. Chief Commis- Chief Commission-
“in  respect of sioner. er. All
posts in  the Chief Conservator
Forest Depart- of Forests. (1) to (i77)
ment.
All Posts The Lacca- Chief Secretary Chief Secretary All
dive, Minicoy and
Amindivi Islands.
All posts President President All
Administrator (7) to (i41)

Part III— Central Civil Services, Class III

Description of Appointing Authority competent to impose penalties Appellate

Service. Authority, and penalties which it may impose (with authority

reference to item numbers in rule 13).
Authority Penalties

Central Deputy Secretary, Deputy All Secretary,
Secretariat ~ Cadre Autlority. Secretary, Cadre
Clerical Cadre Authority,
Service, Authority.
Upper
Division In respect of a Head (i) to Secretary,
and Lower member of the of (1ii) Cadre
Division Service serving the Authority.
Grades. in:— office

(@) a Department
Oftfice, other
than those
specified
below and .
other than the
Cadre Authority,
where the head
of the office is
of a rank not below
that of Deputy
Secretary or Director
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Description of
Service

Posts and Tele-
graphs Account-
ants Service—
Senior Account-
ant; Junior
Accountant.

Appointing
Authority

Member,
Posts and
Telegraphs
Board

151

Authority c,umpcn-:.:l Lo impose penalties
and penalties which it may

impose (with reference to itemn

numbers in rule 13).

Appellate
authority

Authority T Penallies

(Junior Administrative

Deputy General
Manager, Posts
and Telegraphs
Workshops.
Chief Accounts

tration)

Grade).

(b) Ministry of Deputy (i) to Financial
Finance Financial  (izi)  Adviser,
(Defence) Adviser Defence

(¢) Prime Private (1) Principal Private
Minister’'s Secy. to Secretary to
Sectt. (Adminis- (i44) Prime Minister.

(d) Directorate Director (2) Member
General of (Staff). Lo Posts and
Posts & (i¢i) Telegraphs Board
Telegraphs.

(¢) Office of Deputy (¢) to Inspector
the Inspector Inspector (iii) General
General, General,

Delhi Special
Police
Establishment.

(f) Office of the Director (7) to Chief
Chief Engineer, of (114) Engineer.
Central Adminis-

Public Works stration.
Department.

(g) Directorate Director of (#) to Director
General of Adminis- (1¢1) General,
Supplies and tration- Supplies &
Disposals. Disposals

(h) Central Secretary, (1) to Chairman,
Water & Central (11i) Central
Power Water & Water and
Commission Power Power

Commission. Commission
Member Posts and All Director Gene-
Telegraphs Board ral, Posts and
General (Staff). Telegraphs.
Manager, (i) to General Mana-
Workshops; (1i7) ger, Posts and

Telegraphs.

(i) to Member, Posts

Officer, Tele- (i11) and Telegraphs
graph Stores Board

and Workshops.

District Manager, (1) to  Member, Posts
Telephones ; (i) and Telegraphs

Deputy General
Manager, Tele-
phones.
Controller of Te-
legraph Stores.

Senior Electrical
Engineer ;
Divisional Engi-
neer; Telegraphs,
Posts and Tele-
graphs Training

Centre, Jabalpur.

Board
General Mana-
ger, Telephones

(1) to Chief Controller

(i1i)

of Telegraph
Stores.

(i) to Additional Chief

(i11)

Engineer, Tech-
nical and Deve-
lopment Circle,
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Authority competent to impose penalties

4nd penalties which it may impose (with Appellate
reference to item numbers’in rule 13). Authority,
Authority "~ Penalties

Indian Foreign Deputy Secre.

Service (B) :(— tary, Ministry
of External
(@) General Cadre, Affairs,
Grades V ang
VI.
(b) Cypher sub-

cadre, Grade III

General Central
Service Class II].

Posts in Ministr- Deputy Secre-

ies/Departments tary in the

of Government Ministry/De.-
other than the partment of
Posts in respect  Government.
of which specific

Provision has been

made by a general

or special order.

Posts in non-Secre- Head of office

tariat Offices other
than posts in res-
pect of which spe-
cific provision has
been made by a
general orspecial
order of the
President.

Head of Office

Posts in Union o atch othes

Territories.

Deputy Director,
Postal Life Insu-
rance,

(1) to  Directors (Staff
(11i) Posts & Tele.
graphs Direc-
torate,
(i) to Member Postsg
(#42) and Telegraphs
Board.

Director (Staff)
Posts and Tele-
graphs

graphs Directorate;
Principal, Training
Centre, Saharanpur,
Deputy Secretary
Ministry of
External Affairs

All  Secretary Minis.
try of External
Affairs.

In respect of a
member of the

Service serving
in :— .
(1) a Ministry or Deputy Sec- (¢) to Secretary  in
Department “of retary in (#7) the Ministry or
Government— the Ministry Department.
or Depart-
N ment,
(i1) an  Indian Head of (#1) to Secretary, of
Mission/Post Chancery, if (#i1) Ministry of
abroad— he is of the External affairs
rank of 3
First Secre-
tary or

above-other
wise, Head
of Mission/
Post.

Deputy Secretary All - Secretary in the

in the Ministry, Ministry/Depart-
Department of ment of Govern-
Government ment,

Head of office. All If such head of

office is subordi-
nate to a ‘Head of
Department’ under

the Ministry of
Department  of
Government,
such Head  of
Department.

If the head of the
office is himself the
Head of Department
or is not subordinate
to any Head of
Department, the
Secretary in the
Ministr y or Depart.
ment of Govern-
ment.
All Administrator or
such other autho-

rity as may be

Head of Office
or such other
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"Description

of Service. Authority.

]fﬁpointing

Y

-
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Authority competent to impose
penalties and penalties which
it may impose (with reference
to item numbers in rule 18).

Authority ~ Penalties

Appellate
Authority.

authority as
may be speci-

fied by the
Administra-
tor
Central Emer- Commandant,
gency  Relief

Training Insti-
tute, Nagpur.
All Posts.

specified by the Adminis-
trator; where the order

authority as may be
specified by the Ad-

ministrator is that of the administra-
tor, the President.
Commandant. All Deputy Secretary, Minis-

try of Home Affairs.

Part IV— Central C;Vll VService, Class IV

Description of Service :

Appointing
Authority.

Authority competent to
impose penalties and

penalties which it may
impose (with reference to
item numbers in rule 13).

Appellate
Authority.

Authority Penalities
Geuperal Central Service.
Class IV.
Posts in Ministries or Under Secretary. Under Secretary. All Deputy Secretary

Departments of Govern-
ment other than posts
in respect of which spe-
¢ific provision has been
made by a general or
special order of the
President.

Posts in non-Secretariat. Head of office.

Offices other than posts
in respect of which
specific provision has
been made by a general
or special order of the
President

Posts in Union Territor- Head of office or
such other

authority as may authority as may
be specified by be specified
the Administra-

ies.

tor.

Head of office. All If such head of office
is subordinate to a
Head of Department
under the Ministry
or Department of
Government, such
Head of Department,
if the Head of the
office is himself the
Head of Department
or is not subord nate
to a Head of Depart-
ment, the Secretary
in the Ministry or
Department of
Government.
Administrator or such
authority as may be
specified by the Ad-
ministrator where the
order is that of the
Administrator, the
President.

Head of office or
such other

All

by the
Administrator.




